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Surr R. M. HAJARNAVIS: As 1
have said, if there 1is the slightest
reason to doubt that the stray from
the straight path of duty, discipline
and correct behaviour, they deserve
condign punishment, We shall pro-
secute them in a court of law, we will
take disciplinary action and we will
take every possible action against the
delinquents.

Home GUARDS AND “RAKSHA Davr”
ORGANISATIONS IN STATES

*330. Ss;x ABDUL GHANI: Will
the Minister of HoME AFFAmRs be
pleased to state;

(a) whether it is a fact that State

Governments have set up Home
Guards and ‘“Raksha Dal” organisa-
tions; and

(b) if so, whether Government of
India have in any way encouraged
State Governmentg in setting up
these organisations?

Tre MINISTER or STATE 1IN THE
' MINISTRY or HOME AFFAIRS (SHrt
R. M. HaJarnavis): (a) and (b) The
Home Guards Organisations have been
set up by all States/Union Territories
Administrations, Some States which
already had other organisations simil-
lar to Home Guards have been advis-
ed to merge them with Home Guards.
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SHrr A, D. MANI: Has the atten-
tion of the Government been drawn
to a statement made by Mr. Mohan-
lal, Home Minister of Punjab, a few
weekg ago to the effect that weapons
training hag been given to half a
million people of the Raksha Dal, and
was the consent of the Home Ministry
taken for the imparting of weapons
training to volunteers of the Raksgha
Dal and also was the Defence Minis~
try consulted in this matter?

SHr1 R. M. HAJARNAVIS:; I cannot
say, Sir, that any specific communi-
cation was sent to us and that express
consent was obtained from us, but I
see nothing wrong in citizens of this
country being frained in the use of
arms, -

Surr SITARAM JAIPURIA: What
is the total number of enrolments in
the Raksha Dal and the Home Guards
in the different Stateg and particular-
ly in the border States? Ig there any
State which has not yet established
the Home Guards and the Raksha
Dals?

Surt R. M. HAJARNAVIS: The
total strength of the Home Guards is
2,07,757. There are some States in
which it has not been started—one is
Andhra Pradesh, the other is Assam—
and about the details of enrolments,
if the hon. Member writes to me I
will certainly give him all the details.

Sari P. L. KUREEL URF TALIB:
May 1 know, Sir, of these organisa-
tiong the Raksha Dal and the Home
Guards, whether they come under the
purview and control eof the Civil De-
fence Organisation of the Govern-
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ment of India, or the Defence Depart-
ment of the Government of India?

SHrR1 R. M. HAJARNAVIS: Sir, the
Home Guards are not administratively
under the control of the Central Gov-
ernment, but it is certainly intended
that the Home Guards, the Civil De-
fence, the A.RP., all these will be

" fitted into an organisation of which
* tae head shall be the Director-General
“of Civil Defence,

A

Sgrt A. M. TARIQ: The hon. Minis-
ter has just now said that the Govern-
ment has got no objection if people
take training in arms. Now may I
have a clarification from him? Will
he and the Government agree if the
Rashtriya Swama Sewak Sangh, the
Muslim National Guard and the Khak-
sars train their people in arms? Will
Government have no objection t¢
this? I want to have a clarification
on this point,

Suarr R. M. HAJARNAVIS: I was
.speaking about the people being
trained; I was not speaking as to what
use their training was going to be
put. (Interruptions). The training is
unobjectionable but to what purpose
the training is being used would cer-
winly be a matter ip which two
opinions can be expressed.
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+[DIRECT  ELECTION OF LOK SABHA
MEMBERS FROM JAMMU AND KASHMIR
SraTE

*331. Surt A. B. VAJPAYEE: Will
the Minister of HoME AF¥FAIRS be
pleased to state whether it is a fact
that Government have received a com-
munication from the Government of
Jammu and Xashmir in connection
with the direct election of representa-
tives of that State to the Lok Sabha?]
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+[TEE MINISTER oF STATE N THE
MINISTRY or HOME  AFFAIRS
(Surt R. M. Hajsarnavis): No, Sir. A
communication is expected in the near
futured

SErr A. B. VAJPAYEE: Is it a
fact that the Government of Jammm
and Kashmir has expressed its inabi-
lity to hold direct elections to the Lok
Sabha during the emergency and, it
so, whether the Union Government is
convinced that during the emergency
direct elections to the Lok Sabha
cannot be held?

Serr R. M., HAJARNAVIS: The
question of elections fo the Lok Sablm
before the life of the present Lok
Sabha expireg is out of the question,
because the Members are there, #he
life of the Lok Sabha is there and it
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